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that the Rajya Sabha, at its sitting held
on the 16th August, 1984, agreed with-
out any amendment to the Industrial
Reconstruction Bank of India Bill, 1984,
which was passed by the Lok Sabha at
its sitting held on the T7ih August,
1984."

PUBLIC ACCOUNTS COMMITTEE
Two Hundred and Nineteenth Report

SHRI BHIKU RAM JAIN (Chandni
Chowk): I beg to present the Two
Hundred and Nineteenth Report (Hindi and
English versions) of the Public Accounts
Commiltee on Paragraph 35 of the Report
of the Comptroller and Avditor General of
India for the year 1981-82, Union Govern-
ment (Civil) relating to the District Industries
Centres Programme.

COMMITTEE ON GOVERNMENT
ASSURANCES

Ninth Report

SHRI SONTOSH MOHAN DEY
(Silchar) : I beg to present the Ninth Report
(Hindi and English versions) of the Committee
on Government Assurance,

13.13 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Reported spurt in incidents of crime armed

robberies and murders in Delhi and measures

taken by Government to improve law and
order situation in the capital

SHRI ZAINUL BASHER : (Ghazipur) :
I call the attention of the Minister of Home
Affairs to the following matter of urgent
public importance and request that he may
make a statement thereon :

*“The reported spurt in the incidents of
crime, armed robberies and murders in
Delhi and the measures taken by the
Government to improve the law and
order situation in the Capital.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATSUBBAIAH) : Sir, Since 1980,
there has been a declining trend in the over-
all crime rate in Delhi. Although there has
been some increase in murders, in the other
major categories of crime such as dacoity,
robbcry, burglary, snatching etc, - there has
been a fall in the number, of incidents
reported over the years. In the category of
murder and attempt to murder, where the
motive is generally personal and preventive
action by Policc is not of much avail the
number of cases reported has been more or
less of the same order during the last few
years. The number of cases of rioting also
shows a declining trend since 1980, I am
also happy to note that the communal and
labour situation in Delhi has remained well
under control. Notwithstanding the fact that
proximity of Delhi to Punjab, where piiblic
order has remaincd disturbed for some time,
has made Delhi vulnerable to increased
criminal activity, the Delhi Police have
acquitted themselves creditably in maintaining
law and order.

The years 1982 and 1983 have becn
trying years for the Police from the security
angle because of the number of international
events held during those years, It is to the
credit of Delhi Police that these events
passed off peacefully.

The Delhi Police have in recent months
been able to successfully work out a numbsr
of major crime cases. The sunil Tyagi gang
which was involved in 8 cases of robbery and
the gang led by Balwinder Singh which was
involved in 21 cases of dacoity in U.P. and
Delhi were nabbed. The hijackers of the
Rajasthan Roadways bus near Falam were
apprehended. Sukhdev Singh, an extremist
from Punjab who was involved in a case of
robbery and in the robbery of a jewellery
shop at Karol Bagh, was also nabbed. The
arrest of 8 extremists has provided clues in
regard to several cases of bomb explosions
which occurred in Delhi during the last three
years. Three major cases of robbery/dacoity
involving cash/property worth over Rs 30/
lakhs have also been worked out. A major
bank robbery in New Rohtak Road was
prevented in the course of which a police
officer lost his life,
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(Shri P. Venkatasubbaiah)

¢The Delhi Police have been streng-
thening surveillance over known criminals
and taking action under various provisions
of law including the National Security Act and
holding inter-district mecetings with the police
officials of adjoining States for collection of
intelligence and for checking the depredations
of criminals from across the (territory’s
boundary. The requirements of the Police in
terms of manpower and equipment are also
under continuous review. Additions in the
form of men and equipment are made from
time 1o time to improve the efficiency of the
Delhi Police.
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fFar g - ag & amarsgar g ?
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SHRI P, VENKATASUBBAIAH : |
thank the hon. Member for having given the
due credit that the Delhi police deserves
under the circumstances. They have to work
under very trying circumstances. Because of
the proximity of Delhi and also because of
the phenomenal growth of population,
large oumber of working population is
coming to Delhi So, in spite of the fact that
various constraints are existing, they are
working with credit,

The hon. Member has mcntioned_about
an incident which has been reported in the
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Delhi edition of Indian Express dated 14.8.84
According to the newspaper, one Wilson is
alleged to have been detained for a week
and tortored by official of police station;
Sultanpuri, as a result of which he
subsequently succumbed to his injuries.
According to the police, this is not the
factual position and investigations conducted
so far by them indicate that Wilson had
been called for interrogation in connection
with a series of theft cases from various
Government Departments. Wilson had also
previous police record of being a receiver of
stolen property and pelty thefts, Wilson
was called to the police station on 9.8,84 and
he promised that he would verify some
intelligence that police had collected of the
thefts and report back to the police, On
10.8.84, he is reported to have visited a local
medical practitioner for receiving the medica-
tion, after which he arrived at the police
station to inform the police of his local
enquiries. Wilson was not arrested by the
police but he was told to be available for
any enquiry in future. On 11.8 84, according
to the police, Wilson complained of unecasiness
to some of his colleagues and administered
an injection advised by a doctor. However,
Wilson's colleagues admitted him to the Bara
Hindu Rao Hospital. He was admitted for
observation and the doctors could not check
his . falling blood pressure in time,
He was thereafter, given artificial respiration,
but he died, According to police reports,
Wilson was a chronic patient of asthma,
According to the intreim Post mortem report
recived on 16.8 84 (yesterday), there was no
interal or external injury, He has not been
a victim of police beating.

About the housing problem, if a separate
question is put I will answer it.

SHRI ZAINUL BASHER : What about
the reported rape cases?

SHRI P. VENKATASUBBAIAH : We
will look in to the matter, Information is not
readily available with me, I have infor-
mation only about one case of Mrs, Usha,
wife of Shri Prem Chand of Sultanpuri, In
this respect, the Commissioner of police has
ordered an enquiry into the case,
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So far as rape cases are concerned,
there is a separate department, which has
been strengthened, The Criminal Procedure
Code, the Indian Penal Code and the Evidence
Act have been amended’ making the laws
Tmore stringent, so that whoever commits
the crime will be duly punished.
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e ww ¥U agRfe A9
aigfas gug F o g safada §,
FAANE TAYIHEH, FARTT SWIF A
FEEAMA ATH FEH, IIF THIWSHT RT
TA-NET gfd qeENE X FIEy
THYUACH, IA §F 1 373IEYT ¥4 ¥ fNg
AMAFATFIA IS E ? wHIX A &
JAFTI FAT §

SHRI P, VENKATASUBBAIAH : The
hon. Member has given a long list of
questions, which are not strictly relevant to
this, 1 will furnish the information which the
hon, Member wants to have,

13.25 hrs,

STATEMENT RE: ACCIDENT ON 16th

AUGUST, 1984 TO 4 GJ JABALPUR-

GONDIA PASSENGER BETWEEN CHAR-

EGAON AND SAMANAPUR STATIONS

ON THE JABALPUR-GONDIA NARROW

GAUGE SECTION OF SOUTH-EASTERN
RAILWAY

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PARLI-
AMENTARY AFFAIRS (SHRI MALLI-
KARJUN): On behalf of Shri A.BA,
Ghani Khan Choudhury, Sir, 1 regret to
apprise the House of an unfortunate accident
which occurred on 168.1984 due to the
vagaries of nature, .

Due to unprecedented sudden rain in
the area between Charegaon and Samanapur
Stations on Jabalpur-Gondia Narrow Gauge
Section of the South Eastern Railway, the
embankment next to a small culvert bridge 6
feet wide got breached due to the flash flood
of water,

The train No. 4 GJ Jabalpur-Gondia
Passenger consisting of 10 coaches and one
other vehicle which was on run on this
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section derailed and five coaches of the train
capsized at the breach spot while the train
engine remained on the rail,

It is given to understand by the South
Eastern Railway that never before in the living
memory has there been any flood damage in
this area and hence there had been no
occasion for the Railway to consider any
special action to be taken in this area.

Unfortunately, this accident has resulted
in 61 deaths including two grievously injured
who died later, fiftyfour passengers received
grievous injuries and fortyseven passengers
received simpleftrivial injuries.

Out of the coaches which capsized, all
were under water but fortunately for us when
rain stopped and water subsided, Railways
along with the Civil authorities were able 10
make a through search to our satisfaction
about the existence of trapped bodies. We
found that 59 bodies were there. After rescue
operations, we started lifting operation of the
coaches one by one and also repairing of the
track to bring relief train nearer and briog
other equipments for lifting operations to be
done speedily. By now, if there is no rain,
lifting operations would have also been
complete. With regard to the scarch of the
bodies, it can be stated that this has been
completed and the theory that flash of water
carried some bodies does not have any basis
since the search was made with the Civil
authorities. The nullah was a small one and
due to sudden flash of water it got swollen
and when the rains stopped within a very
short time, water subsided,

The Railways claim that the accident
was due to natural calamity over which they
had no control.

The safety authorities will tell us finally
whether there was negligence on the part of
the Railways about this accident. The
report of the Commissioner of Railway
Safety will be made available as the Railway
Minister has made it a practice now, If it is
a natural calamity as the Railways claim, we
are sorry for the loss of human lives, but it i8
difficult to fix responsibility at this stage.



